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CONSTITUTION (AMENDMENT)
BILL*

{Amendment of Article 21)

SHRI G. M. BANATWALLA:
(Pounani): I beg to move for leave
to introduce a Bill further to amend
the Constitution of India.

' MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI G. M. BANATWALLA: I
introduce the Bill.

CANALISATION OF RAW JUTE
PURCHASE BILL*

SHRI P. RAJAGOPAL NAIDU
(Chittoor): [ beg to move for leave
to introduce a Bill to canalise pur-
chase of raw jute through the Jute
Corporation of India Limited with
a view to ensuring remunerative pri-
ces to the jute growers and steady
supplies to the jute manufacturers at
stable prices. :

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to canalise purchase of
raw jute through the Jute Carpora-
tion of India Limited with a view
to ensuring remunerative prices to
the jute growers and steady supplies
to the jute manufacturers at stable
prices.”

The motion was adopte‘d;

SHRI P. RAJAGOPAL NAIDU:
I introduce the Bill.

CONSTITUTION (A.MENDM!IN'I")

BILL*

(Amendment of Eighth Schedule)

SHRI SAUGATA ROY (Barrack-
pore): I beg to move for leave to
introduce a Bill further to, amend the
Constitution of India.

MR. DEPUTY-SPEAKER : The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI SAUGATA ROY: I intro-
duce the Bill. |

15. 05 hrs.

TRUSTEESHIP BILL—
Contd.

INDIAN

by Shri Arjun Singh Bhadoria

MR. DEPUTY SPEAKER: We
now take up further consideration of
the Indian Trusteeship Bill moved by
Shri Arjun Singh Bhadoria. Shri
P. Rajagopal Naidu to continue his
speech.

SHRI P. RAJAGOPAL NAIDU:
(Chittoor);: Mr. Deputy-Speaker, Sir,
I was saying the other day that even
the trusts created traditionally were
degenerating and, therefore, unless
they were regulated, it was not possi-
ble to run them properly.

In this Bill, the mover has been
inspired by Gandhian philosophy and
he wants to create all the properties,
specially the companies, into trusts.
His main aim is that the person can
earn but, after earning, he should not
have the authority to spend as he
likes. Therefore, he wants all the
income to be entrusted to the Go-
vernment. It is a good principle.

*Publisieq in Gazette of India Extraordinary, -Part II, section % dated

24-11-178.
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The other thing which has been in-
corporated in this Bill is that the
employees should not ask for rise in
wages. I have attended one Con-
ference of the tele-communication
employees. They have said there that
the Leader of the Congress (I) and
also the Janata leader want the
employees of the companies, the
Railways and others to wait till the
income of the rural population grows.
But they were against it. Here, if
they adopt this principle, then they
have to wait because 80 per cent of
the population are not getting any
income. It is necessary to make their
both ends meet. Is it, therefore, not
necesary now for those who are orga-
nised, who are demanding more sala-
ries and who want to have the lion’s
share of the resources of the country,
to re-think and see that they do not
demand higher salaries till the in-
come of the rural masses, other wea-
ker sections and other labourers and
workers in the country grow? It
is a good principle. There must be
equalisation in income also.

PROF. R. K. AMIN (Surendra-
nagar): I am sorry to interrupt. Shall
I introduce my Bill?

MR. DEPUTY SPEAKER: We
cannot go back now.

SHR] P. RAJAGOPAL NAIDU:
Then, it says that the employees will
have to participate in the manage-
ment. We all want it. It is a com-
mendable Bill. I do not know why
landed property has been excluded.
Even if the landed property is brou-
ght in this Bill, it will be better.
Every property must be created as a
trust and the trusteeship should be
created. If you want to bring the
landed property and other properties
to be within the purview of this Bill
then it is quite necessary for the
House to consider it in detail. There-
fore, I think, it is better to send it to
: the Select Committee. Though it may
° be late, the Minister may agree to .
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waive the rule and see that it is sent
to the Select Committee.

&t Juaw  (afar) : mAE
IqTeqer wged, & AT oo fag v
w3t gra wega gee faem Y eqraar
g geavaedy fawal 1 Sqaw F@
o fadas &1 gwga @ & fay
GIrATE |

qFAET, 99 5A% (7 & qeq tawg

9T FF, A1 A ¥ FgAT W@ §
g 7¢ & f% wa & agq awa ogo g0 famg
F1 Foqar &1 ¢ 47 fF g gare

fora g7 71 37T, IAF AT GRS
AT WX ATAERET qHIT F®1oqfe-
FOOAT FHA AqTE, IaE AR FOTG
FATHATE ) TATS &1 FITT TTHT ATE—
T 79 ¥ TS gaATE, IO FNT W
B WTERTY Foqad o, {67 wea ®
ATHE &I FoqAT HE—UF awifAw
THTIATRKY GO &1 AT ®7 F0q |
FfFm qrET TuT FAT ), W F
fafym @t ¥ a1 wvaw gr—zw
wreg ¥ owgTewT  aeY St 7 oo
oA qfwer Tt &1 A famsr w5
AT FT Lo TH FAIEI FAT 7 T4-
qq7 T8 737 & fagas ¥ §7 ¥ yegq
fear—& &9 § gz IqHT 41 FAT
AEATE | qF AGEW §—I fagaw
A g WY & AT TYo TR ¥H
#gare ¥ g w® | FfEw IR woy
faga® & T8 41T F71 Uz I faaAT
f& qox 3w ¥ a7 WIS & fawmar
& fazra & foQ ag =l @ f5 qamer
Fafrant § gaFq@ 3 Y

@ gy § R qw §o aEn
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TO @ FT WIOH! JATAT AEAT E,
ag fears §—

‘THE COMING STRUGGLE FOR
TRUSTEESHIP’

19-12-1929 # ‘“‘gfwd”’ ® =g
t=ar T g1, s IIATAT TAT 97 tF
qg “dva”’ &1 i afuqis §r s o,
IFFT AT FAAT g7 |

“If we analyse the functions of
the Vaishya (businessman) of the
ancient times, we find that he was
assigned the duty of production and
distribution, not for personal gain
but for common good. All the wealth
that he amassed, he held as a trustee
for the nation”.

gifaT frar 7 war 2—

“Let us live and be prepared, if
it comes to that, to sacrifice our-

selves for the common good.”

TEN FF AT T AT IH FF T—
I qfwrer 47 fF 9 §3 A 3%
FeTTeT AR faawor ¥ qrg7 T ar @y
Wl FEE ITH A7 Ierfed g Y,
T I Ayy syfeara g ey & forg
TEY @T 7, 7few ITH GATT F 3T
¥ fa7 T 3% —3q Az ¥ ofc-
FNAT I§ AT 4T |

I 16 FI7T dar gIe-
ITEAT ArEA IMW H swEqHafa
TET AT | TR FT G 47 TR
#1¢ AT arfas 179 H—gqT &, Mar
g, Trgaw H—fwdr W gakar & gr
aT<E 7 7g TG 727 F g7 WY qqy
TF F grq ¥ gWT @ 4 oafe miy
TquTav 1 9Fq O AT 9T 5 Tereq
AT T aTe F Ay q7 {7 qg
A FT AT FNMGX | AfFA IeFy
Ny A ) A W wisg gacd
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AR 7T § a7 & f& gamr @ 5w
& | ®F AWM A qgr 7 &Y fF qg S
T—HTY oYY qF TTH HT TSATMEF
ey 1 ag g ara § fF ag asan-
fayF 37 T &, 7L AT 9T TAATH,
g S|M T §F & Al
- AR T &g I9g AT,
¢ difvae § 9, A o gug faw #
YT #Fgd 4, gr 491 21K 59
F1 g7 T HTEAA g O agh aC o
T FAIT & G AT qF T ATy A7
T TR 72,98 FHANH AL, TAT AL
FEAT & AR FHT@ A aTAT JHAA
F dfcfee T g @war | &
% a8 g e ¢ % fegem A
qTfHeT & qEaTR F1 gAY T HN Tt
% fr fergeam & dofafa ag & =Ted
¥ o qawraT agi Tl O | 56 AT
1 0 7Y Fre & i ag T A AT
ot FIfF AT FT FO q°7 4 | A
3w 57 aTd Y QT G T ]
fir o= AT F 9 § &Y SaTar ¥ AT
g7 frar oy | e Fog A IFE,
HTY 43 34 5 99 50T 15 70, 1947
F WG Bl &< I W@ 9, ar 7w
qf@e #1 T tfgga € ? SERr
dfea 45 FT T A 9 AR AT
fater of@ = fqaq 288 FIT
7 A & 1 39 $fag #1 [ A ;N
g ? geifag wiw o 7 oF fawe o
faar a1 fF @At & v 7€ A
ITFTIANGOE, NUFAITIFIH
2, 39 g7 &1 TRwE 9§ &1 faaew
gq # 1T Il 7K 39 F A7 AT
FI, 40T HTEHT FTHTEF a1 A1(GT
X WaF AL AT A1Ey | gAY
ag o faldTF § a8 WA T R
R/ 5 fagas & I # & o gema oy
JEATEF AT $Y AT AgAT § | WK
I § TF F A ATCHA, JT IgT WSS
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I grft | A<y gerr ag @ e ow fas
' FwE §ug w0 ¥ fag, o WY
¥ &7 § w7 QX AN { S wng A
¥ fao, e frar amo Wi s
THe2T faT JTT WX 9 uF TF TR
HTC, a9 g g o fqunw ow
g ¥ ATC 1w T @ F1 F qH
Y &, 3 aga T T R

g0 A & ag wg1 wrgAr § f
g MM F-AINT W R AT

Ty & @@ 9y € e oad oew
gW g wrT W S oTro Afgar ¥
&7 91 WX Y 37 fa= & shofaw &
W Lo Wi wron § frar g, e A &
ATT F JTAA TEAT ITAT E, Tro Ay
I ag FFT €T ¢

“Mahatma Gandhi had once said
that when India became free, all the
capitalists would be given an oppor-
tunity of becoming statutory trus-
tees. The Bill seeks to provide such
an opportunity to the owners of large
companies and proposes necessary
provisions {or the democratic man-
agement of the resultant trust cor-
porations in accordance with the
principles of trusteeship formulated
by Gandhiji. The provisions of the
Bili are intended to usher in peace-
fully an era of a socialist society. As
the Planning Commission has ob-
served in the Second Five Year Plan,
a socialist society is built up not
solely on monetary incentives but
on ideas of service to society. It is
necessary, therefore, that the wor-
ker should be made to feel that he
is helping to build a socialist State.
The provisions of the Bill are ex-
pected to promote jncreased produc-
tivity by giving the workers a sense
of full and intelligent perticipation
ir. the processes of production, pur-
chases, sales and investments of the
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enterprise. This Bill is not a com-
pulsory but a permissive measures
enakling the present owners of large
companies to transform their exist-
ing titles based on absolute rights
inte trust ownership.”

T IW T AT AET &RIT, THFTL & 99
3 Td. WU §98T ¥ WU IUT AT
FAT | TTRT AEAFLY T q@
o &Y & f& 99T €W, s°% wfiwrdr
g, @ 1 nfeea mfefadmw  grm,
ga+ wiiw 2R )

“This Bill is not a compulsory but
a permissive measure enabling the
present owners of large companies
to transform their existing titles bas-
ed on absolute rights into trust
ownership.”

IHET §IZa F Fgi & 5 WO qE
Zrn fF gy AT sfowe 7o a6 >
F1 AT qSAT, IT & FT AT T |
fearzw 2z wTw fafog & fame #y
i ag fo=eft &7 atzorrg § av g &
groong 2 ar faly T 7 gemE @,
fg aaTe w7 feay s @g AT
Fre@E ¥ arfasw &) off graar ot
)7 o qogT F1 F qEE ol Wk
aTferF st AgT Y ag WA w T T4 6
fF 3 AT FTTET F FHIE H WTF W
g

oY S wgerEmw (AWR)
afe @ a1 A

o I : A7 vRTEE N Ty w0
HTAAT TEW | QAT G { y@ -
Hrfer e oy Sy, saeY s
iwwnwﬁﬁvﬁm AT |

The best is t}nt where there h no

Government,
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A ad qTRTT A @Y § i Wk
FH T8 § | wgfree Afmhey §
o 7g faar § —

In a communist society, in the lar-
ger context, at the end the State
witherg away.

et Sz e w1 @T O | AfE

1Y AT Jet IAFT &1 99 Y J@T

foam & aur @99 o | g g

i ¢ f& gw wifas @t & A

dT @ &, Avar wrfaw feafa w1 woaa

gl #T @ & afer onfooim & qwe

# &% gv § A7 99 av g au-fay

JUT ALY EWT aF aF aAg a9 U

#F FF TG g | TAIAT IR qTEA

q ey S Y fa=roaT # faar o

Fg1 % ™ T7g F FTA @ I 5

A5gT 9g quA & & Fre@m #71 Arfaw

g AR wifes qwet F AH @A A

¥ ¥ fau ot fasmm w1 (swewm)

&% & ag a9 T WIEIT A g |

fF = # 303 ¥ a9 ax Ffaew Fw

gan, wrEt & e & faan ) famaem

F AT A T Foor T fomr | gwW o

F fau I ardw @ €| AT

AqETeAT Ay S A A faT fear gaw

2o W‘I’ E) gfqarfea

fear | z@ e & fagiw = Y

g ¥ oY wew fagrd awEdt F

fadas o fear, ag @& =T,

st Sttt wAtfeew ¥ qw foram, ag @ 7@

T | w9 7 s Wi A & aga

qurs a1 o SR ag fadaw dw

o THsY fag 7 st oF fadas aw fwar

2, #3 oft o fadas qw far R

i § & fraza w3t Tngar g &
= fadaw f 6 Wi ¥ fay Swwa
gz ¥ fao swmaT S1@ )

3089 LS—12.

ship Bill 354

Ry § @ fadas sT
T F@TE |

SHRI VASANT SATHE (Akoija):
Sir, I take this opportunity to whole-
heartedly support the Bill which has
been introduced by Shri Arjun Singh
Bhadoria and Dr. Ramji Sifdgh. Ac-
tually, I feel that this Bill, although
it has been brought by two eminent
private Members, will prove to be the
test of the bona fides of the Janata
Party, because the Janata Party in its
manifesto has said that “the Janata
Party is dedicated to the task of build-
ing up a democratic, secular and social
State in India on Gandhian principles.”
This is the manifesto. If this is irue,
then this concept of trusteeship is the
first small step to bring in that Gan-
dhian Social State, because what Gan-
dhiji had to say about it is this. On
31-3-1946, he said:

“Supposing India becomes a free
country, tomorrow all the capital-
ists will have an opportunity of be-
coming statutory trustees. I would
be very happy indeed if the people
concerned behave as trustees. But
if they fail, I believe, we shall have
to deprive them of their possessions
through the State with the minimum
exercise of violence.”

Mark Gandhiji's words. He said:
“That is why I said at the Round-
Table Conference that every vested
interest must be subjected to scru-
tiny, and confiscation ordered where
necessary, with or without compen-
sation, as the case demanded.”

This was Gandhiji's concept of
trusteeship. While Gandhiji was alive,
Prof Dantwalla had sent him a draft,
i.e. to the Aga Khan Palace in Pune
where the former was detained; and
this has been published by Jayapra-
kash Narain to whom the original
was given by Prof Dantwalla. It is
with the National Archives now. It
makes -very interesting reading, be-
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cause the very first clause of this
draft says:

“Trusteeship provides a means of
transforming the present capitalist
order of society into an egalitarian
society.”

Transforming the present capitalist
order of society into an egalitarian
society gives no quarter to capitalism,
but gives the present owning class an
opportunity to reform itself. It is
based on the faith that human nature
is never beyond redemption. This
Bill only makes this transformation
optional. Gandhiji himself said that
if they failed to come forward volun-
tarily, you can do it by statute, and
by using even minimum  violence.
These are Gandhiji's words. (Inter-
ruptions) I will again quote his words
to you, if you want. He said:

“I would be very happy indeed
if the people concerned behave
as trustees. But if they failed, I
believe we shall have to deprive
them of their possessions through
the State, with the minimum ex-
ercise of violence.”

The State has to take over, and if a
little force is required to be used,
Gandhiji was in favour of that also,
for transforming the capitalist society.
The main thing which Gandhiji
wanted was the abolition of the
capitalist structure of society. It was
the very basis of the whole Gandhian
economics.

You now talk of Gandhian socia-
lism. Everyone agrees. Surprisingly
in the Janata Party, in spite of diver-
gent constituents, everyone seems to
agree on Gandhian socialism. Chau-
dhri Charan Singh agrees on this. Mr.
Atal Bihari Vajpayee himself last
time moved this very Bill in 1975,
saying that this was in keeping with
the Upanishadic teachings and Bhara-
tiva values. And George Fernandes
had moved this Bill. While moving
this Bill he had said in 1989 that
the object was one of ushering in,
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pecacefully, an era of socialist society.
First and foremost, it was Dr. Ram
Manohar Lohia who had introduced
this Bill. So, you do not see any
difference on this. Why, then, are you
vacillating? It is a most innocuous
step. Only those companies which
agree voluntarily, will become a trust
or trust corporation; and the workers
and the management will have pro-
portional representation on the pan-
chayat of management. This is the
essence of this Bill. In the under-
takings which have been taken over.
and also under the Industrial Deve-
lopment and Regulation Act which is
dealt with by the Ministry headed
by Mr. George Fernandes, this concept
can be introduced, if you are serious
about it. 1 challenge you now: don’t
beat about the bush. Yesterday, while
talking on the bill on prostitution,
cveryone said that unless the socio-
economic structure of the society was
altered, since the law of demand and
supplvy continued under the capita-
list system. nothing could be abolish-
ed; even the selling of the human
body will be subject to the same
law of demand and supply.

Therefore, structural changes on
cconomic system have to be brought
about. You sav that there is no
prostitution in the Soviet system or
Chinese system or the Vietnamese
system. Every one who spoke on that
said that. Every one said that their
system is different and therefore no-
body is required to sell anything only
for the sake of price.

15.30 hrs.

[SHriMATI ParvaTHT KRISHNAN in the
chair]

I would like the Government really
to come forward with its own Bill
keeping in view this innocuous Bill
moved by Shri Arjun Singh Bhadoria
and Dr. Ramji Singh and introduced
earlier, as I said, by Dr. Ram Mano-
har Lohia, Shri George Fernandes and
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Shri Ata] Bihari Vajpayce: ] chal-
leng~ this Government that if they
dp not thing about it seriously, we
will come to our own conclusion. I
believe, you will get away from non
issues.

MR. CHAIRMAN: Just one minute.
Will you please resume your seat?
Th2 time allolted for this Bill ig
over. Since the Minister has to reply
and the mover is also there to speak,
I would like to know whether the
House agrees to exiension of time,

SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: For how long?

SEVERAL IION. MEMBERS: Half
an hour.

SHRI VASANT SATIHE: This Gov-
ernment for the last 20 months un-
fortunately has got itself entangled
on more than onc issue. They never
sat together to formulate a proper
economic policy and ask the whole
country, Opposition and every one to
come here, sit together and let us
work out the economic policy toge-
ther. Your real enemy is not here.
Your real enemy in this country,
every one of us, is these vested in-
terests, the capitalist system. Unless
we put all our energy together, the
entire nation, we cannot do away
with this system. No single party can
do away with this system. They are
so well trained that they have a
league with foreign multinationals,
capitalism and they will try to do
everything in their power to see that
you do not shake them or remove
them. Therefore, the entire energy of
political wisdom will have to be pool-
ed together, harnessed together to
remove this capitalism from the face
of our country. Are you willing to do
this? This is the question. Here is a
small test for you. I agree with you
that let us circulate this Bill for
public opinion throughout the coun-
try. But, in the meantime, plcase
show your bona fide on this Bill. the
least of a socialist step, because it has
been made optional wunlike what
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Gundhiji wanted. Gandhiji wanted it
to be statutory. These two honoura-
ble gentlemen have made it optional.

MR. CHAIRMAN: At the moment
the Bill of one hon. Member only is
under discussion.

SHRI VASANT SATHE: Why re-
peat the whole thing? Identical Bills
were there. What is the seriousness
that the Government attaches to this
matter? None of them are here. I
think the Primce Minister himself, as
a Gandhian, should come and say
what he wants to say on this Bill.
Atal Bihari Vajpayee and George
Fernandes should have come. The
Government is showing callous at-
titude; they are not serious about it.

AN HON. MEMBER: There is a
Cabinet Minister present and there
are the other Deputy Ministers.

SHRI VASANT SATHE: | accept
that they represent the wisdom of the
government together. But that is not
the way to treat this. Therefore, I
should like to conclude by saying:
here is a challenge to the govern-
ment’s bona fides and if on this they
fail, hereafter they should not talk
of socialism. much less Gandhian so-
cialism. I tell them: do not be hy-
pocrites. With these words, I con-
clude.

MR. CHAIRMAN: The time for this
Bill is over. But I have got the names
of two or three members who want tn
speak. I suggest that they can speak
when the next B! s taken up,
which is more or less on the same
line. That Bill will be reached if this
Bill is withdrawn. The hon. Minis-

ter.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): Madam Chairman, on behalf
of my esteemed colleague the Law
Minister who has been hospitalised,
please permit me to make a few
submissions. I concede at the outset
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that the object of the Bill is very
commendable we cannot deny that
appropriate steps should be taken to
remove disparities in  society and
bring about socialism in a peaceful
manner. ' It has been so clearly indi-
cated in the preamble to our Consti-
tution and as hon. Member Shri Sathe
pointed out it has been the object of
the party which this government re-
presents. It is true that we have
opted for a democratic secular, socia-
list society. All of us have taken an
oath to achieve that object. But so
far as the government is concerned,
it has also agreed to bring about that
desirable system of society through
Gandhian methods. What is the
Gandhian method is rather under de-
bate among many philosophers and
writers who have studied Gandhiji
deeply. If we study Gandhiji’'s works,
we would find that he is so dynamic
a man. He had a practical approach
to problems. Therefore it is possible
to cite passages from his works which
may apparently seem to be contradic-
torv. Earlier Gandhiji thought that
trusteeship system should be entirely
based on the volition of the rich
owners. But as Shri Sathe has pointed
out, Gandhiji was later on leq to be-
licve that if the owners were not will-
ing to part with the benefits of their
property or not used it for the welfare
of the people in general, then it will
be necessary in the first instance for
the people to have satyagrah to
compel the owners to use the benefits
of the property for the people in
general. In the second instance if
such salyagrah had failed, then the
Government should step in and,
therefore, Shri Sathe has pointed out
some of the details which Gandhiji had
suggested in one of his later state-
ments. So, we have to take the
views of Gandhiji in its proper pers-
pective and sce what actually he had
meant. When he had spoken of
trusteeship, he had in view the big
industrialists, rich people including
Rajas urrd Maharajas who were hold-
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ing property at the expense of the
poor people so that there had been
much disparity in the status of dif-
ferent people in society.

In 1931 when the Karachi Resolu-
tion had been adopted by the Indian
National Congress, certain changes
were sought to be introduced to re-
duce such disparily. Then the Plan-
ning Body, National Planning Com-
mittee, was set up by the Indian
National Congress under the Chair-
manship of late Pandit Jawaharlal
Nehru where different aspects to-
wards that end were considered. But
unfortunately, the final report of the
Committee did not see the light of
day, because in the mean time war
had broken out and during the
August Mcvement the leaders were
sent to prison,

SHRI DINEN BHATTACHARYA:
It was initiated by Netaji Subhasi
Chandra Bose,

DR. PRATAP CHANDRA CHUN-
DER: It was initiated by Netaji Su-
bhash Chandra Bose but Panditji
was the Chairman of the National
Planning Committee as far as I
remember. Anyway, that is not so
very important. What is important is
that when the country became inde-
pendent and the new Constitution was
adopted in 1950, the basic objectives
were incorporated not only in the
preamble but also in various pro-
visions relating to fundamental rights
and directive principles. If these fun-
damental rights had been properly
enforced and the directive principles
properly carried out, then by this
time we would have achieved cer-
tain measure of socialist structure in
our society through peaceful me-
thods. Unfortunately, that was not
done and we have seen how in many

cases such “indamental rights have
been trampled upon and directive
principles have been given mostly

lip service. So, we have not progres-
sed far towards the achievemen! of
our socialist objective. Now, the
question is whether this particular
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Bill will achieve the purpose which
the hon, mover has wanted us to
achieve, Let us see what meaning of
trusteeship has been sought to be
introduced through this Bill by the
hon. mover Shri Bhadoria. According
to him, as he has discussed, from
notes I find that trusteeship consists of
the following elements:—

1. Variation of the capitalist sys-
tem into socialist system of equa-
lity.

2. Ending individual property by
all means.

3. Avoiding accumulation of pro-
perty for selfish purposes.

4. Creating goodwill between ca-
pitalists and workers.

5. Production of only those things
which are required by society and
'lo the extent to which the society
‘needs them,

Now to introduce these ideas in
general, the hon. member has intro-
duced this Bill and I understand hon.
member Dr. Ramji Singh also has
brought forward a similar Bill. There
may have been support from both
the quarters, I quite appreciate the
intention of the supporters. But the
real auestion is. will the objective
which the mover has spelt out be
achieved through the provisions of
this Bill? If not, the real purpose will
not be served and the Bill will Ire al-
most a dead letter or will not be in
a position to be implemented, so that
the purpose will be lost.

Let us examine some of the ideas
behind the Bill. It has been suggest-
ed that there is a similar provision
in England whereby in the Industrial
Common Ownership Act, 1976 passed
by Parliament in the UK. there is
provision for providing advice to si-
milar bodies, The UK. Act can be
taken advantage of by three types of
bodies: (a) a company which has
no share capital, a company limited
by guarantee and bona fide coopera-
tive societies; (b) a society registered
under the Industrial and Provident
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Fund Societies Act 1965 to 1975; and
(c) any association where all the
members are employees of an asso-
ciation and the association is control-
led by a majority of them. You will
notice that the present Bill has no
similarity with the UK. Act because
this relates to ordinary ¢ompanies
actuated by profit motive and require
investment of capital by private ner-
sons. Mr. Sathe pointed out that
Gandhiji wanted compulsion in the
matter of trusteeshin. This Bill cer-
tainly falls far short of that. It is
purely permissive in character and
there is no compulsion behind it.
It is now to be thought whether the
capitalists who have amassed hard
earned money and want to derive
more profit out of such money which
has been accumulated will be at all
inclined to part with their cont.ol
over the company and utilise that
money for the general good kLecause
it is said that the profit of the propos-
ed institution will have to be given
over to the Government of India, In
other words, the pnrofits would not go
to the persons who are actually bring-
ing their money for the purpozse ‘.f
industrial development. Is this rea-
sonable or based on general psycio-
logy of the people? If there is an
industrialist who has sufficient money
with which le wants to benefit the
common people. ar the nresent mo-
ment he has got suilicient machineiy
to help him. He can declare a trust
of that money. There are many top-
ranking industrialists who have crea-
ted such  trusts, whether they are
family trusts or charitable trusts and
they invest their money openly know-
ing that this money will be utilised
for certain objectives which may not
serve them. Of course, many have
criticised this operation also because
they feel this is one way of cvading
income-tax, Even if we accept that
the motive is quite good, private mo-
ney can be invested for the purpose
of a charitable trust and under the
present law, that is quite possible.
There is no difficulty about it. The
question is whether private money
which is invested in the first instance
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for certain jndustrial activities could
be utilised straightway as has been
contemplated in the Bili, where not
only investment but entrepreneurship
and management will not be carried
on by the sam~ group of persons, I
would submit that this type of sche-
me is somewhat idealist in character
and Utopian in its etfeet. It swill not
be possible for any such body to func-
tion simply becausc the private capi-
talist who has brought in his moncy
fcr this purpose will not be inclined
to invest the money for industrial
purpose without deriving a personal
profit for himself. Because he if he had
done so, he could have straightaway
given the money to some charitable
trust which he had created as we
find many educational institutions are
run with the money of the private
capitalists. To say that they will
mix up that private capital which is
invested in the trust with the pri-
vate capital which is invested in busi-
ness, is rather a difficult thing to
contemplate and in practical applica-
tion it may be very difficult to im-
plement,

There is an interesting suggestion.
It is said that the new trust corpo-
ration may be fioated by an individual
entrepreneur investing 50 per cent of
the subscribed capital provided the
Central or the State Government con-
cerned agrees to contribute the other
half and the total equity capital does
not exceed Rs. 20 lakhs. Why shou!d
the Central or the State Government
be involved in such industrial enter-
prise when there is some mixture of
motives, where some private capital
is invested and the entire thing is
not to be utilised really for the pur-
pose of development of that industry
or for the purpose of providing some
dividend or return to the investors?
How the whole profit will be kept in
the till of the Government in the
form of income-tax or in the income-
tax folio, is not clear. So, in such
cases whether it is the initial capital
and investment or Government’s in-
volvement, from whatever angle we
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might see, the whole Bill will create
a confusion in the economic field and,
therefore, the real purpose will not
be served.

Then there is another aspect which
wil' have to be noted and that is
the management. The idea of pan-
chayat has been introduced. Unfortu-
nately, the word ‘panchayat’ is used
in a different context and in respect
of a different type of organisation. If
we bring a piece of legislation and
the same word leads to confusion in
owr understanding of the situation,
then certainly it will not lead to
the objective which the hon, Mover
has before him, By panchayat we
know the body which js created by
the Panchayat Act in different States
and they are called the local bodies
whether they may be gram pancha-
vats or district panchayats or what-
ever name you want to give to it. So,
if we use the same term in this Bill
it wiil create unnecessary confusion
and the purpose will not be achieved
as the hon. Mover has thought. What
is intended to be done by these pan-
chayats assuming the word is accept-
ed here? We find the whole thing is
cumbrous because the representation
is not adequately contemplated: If it
is thought that the workers will take
part in management and, therefore,
they will have their voice felt here,
you will notice that representation of
workers has been minimum because
I understand that among 16 trustees,
one out of five trustees is to be elect-
ed by the management establishment,
one from the jobbers and the remain-
ing three will be from other sections
of the employees, Therefore, you will
notice that five will be representing
the employees whereas the majority
will come from other constituents.
So, the effective management of the
workers, which is intended by the
hon. Mover, is not achieved actually,
is not provided for actually, through
the suggestion that he has given.

Moreover, as you are aware, the
position is that Government is also
considering the effect of representa-
tion which is already given to the wor-
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kers in management in various in-
dustries. So, we have workers’' parti-
cipation, which has already been sta-
tutorily provided for and Government
is considering to what extent such
participation should be proper or effec-
tive and whether there is at all need
to increase the voice of the workers
in the field of management. Until that
is done. it is rather premature to
accept the proposition that in a Bill
of this nature, workers should be
provided with representation in the
matter of governing of the institution
—d{ am not using the word ‘pancha-
yat” but I say executive or govern-
ing body or management, Finally, to
what extent will they have their say?
These are some of the very impor-
tant points to be noted.

Then again, a new duty is sought
to be cast on the Registrar of Com-
panies. Under the Companies Act of
1056 it is the duty of the Registrar
of Companies to look after and over-
gee the activities of the company.
Government may appoint some direc-
tors, but the Registrar by “acting” is
not himself appointing. But here the
Registrar is given power to take part
even in the management of the com-
pany indirectly, through the repre-
sentatives, which is also not appro-
priate in the present circumstances.

It is pot rossible also to expect
State participation in the ownership
of the business, conducted on a scale
which is comparatively small. Be-
cause, the object is that these Trust
Corporations may be small in size
and there need not be a very high
amount of capital investment. If need-
ed, there is going to be 50 per cent
of State ownership of the bhusiness in
each individual enterprise, in the
manner contemplated in the Bill. It
is not clear why the State should
take the management of the business
with such wide disparate expertise
drawn from different guthorities, as
proposed in the Bill,

So, taking all these matters into
ensideration, we might summarise that
the real object of the hon, Member is
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not to be achieved in this case. If it
is really intended to check the activi-
ties of the industrialists or workers,
I would humbly submit that this is
not the way you proceed. We have
the Monopolies and Restrictive Trade
Practices Act. The net of that Act
can be widened so as to’ bring them
within  the powers of the State
to control them. Then, we have
various provisions in the Companies
Act itself. The Companies Act is be-
ing reviewed, whereby Government
will have adequate power to put in
directors there or to take over the
management within certain limitations,
so that the control will be properly ex-
ercised, if the rights are not properly
exercised or the duties are not properly
discharged.

Finally, I might say that even under
the Companies Act the directors of the
company serve in several capacities.
Apart from acting as managers, they
are also trustees on behalf of the share-
holders. In other words, if they do
not discharge their duties properly,
they will be guilty of the breach of
trust qua director and ultimatély that
might lead to the offence of misfeas-
ance or runfeasance .for which there
is ample provision in the Companies
Act itself. They may suffer, because if
they are guilty of breach of certain
criminal law they may be sent to jail.
So: various enforcing measures have
been provided in the company law.
Therefore, we cannot say that the
modern managers are completely free
from the State control. What Gandhi-
ji had already said, that is in part
introduceq in the present system to in-
clude in various existing legislations,
but what is intended to be given will
make matters worse because this Bill
is vague, it is not really based on the
Act which England has brought about.

16 hrs.

Secondly, as I said here, the mana-
gement consists of disperate elements
and real power is not given to the
workers. And finally, the Govern-
ment involvement will not be forth-
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coming. Keeping all these things in
view, while I command that the objec-
tive is good, I submit that this objec-
tive cannot be achieved by this present
Bill. Therefore, 1 would humbly re-
quest the hon. Mover t, withdraw this
Bill. But if he so feels it necessary, he
may think of the various suggestions
that I have made and bring about some
other Bill which will try to meet the
points which have been raised.

SHRT VASANT SATHE: 1 would
like to have a clarification: If vou say
that this Bill falls short of even
Gandhiji’s idea. ...

SHRI CHITTA BASU (Barasat):
Gandhiji wanted to have Satyagraha.

SHRI VASANT SATHE: Ultimately
Gandhiji said in 1946 that it must be
after independent India. It need not
be Satyagraha. it should be statutory.
(Interruptions) If you agree with the
principle of this Bill, would the Gov-
ernment consider bringing a Bill on
the lines of Gandhiji's trusteeship
concept itself? This is what I would
like to know from the hon. Minister.

DR. PRATAP CHANDRA CHUN-
DER: As I have already pointed out
in my reply or in my observations that
there is already provision for a trust.
There are different laws of trust, the
Indian Trust Act. The Charitable En-
dowments Act and various other Acts.

SHRI VASANT SATHE: Do you
consider them adequate according to
Gandhiji’s concept?

DR. PRATAP CHANDRA CHUN-
DER: Please allow me to speak. I will
make it clear that in such cases the
individual owner, rich or poor, can
create trust and hold that property as
trustee, he can make himself a trustee.
Therefore, there is ng bar to that.
Secondly, when we come to the case of
managing an industry as a trust, there
is a distinction. If there is a private
property, there is no bar at present to
hold that property in trust for some-
body else.
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SHRI VASANT SATHE: Those
trusts are mainly for avoiding income-
tax.

DR. PRATAP CHANDRA CHUN-
DER: But if people derive benefit, it
is also the duty of the State to give
the benefit to the poor people. So, I do
not find where is the conflict in that.
What I am saying is, now the proposal
is to run an industry on the basis of a
trust. That is the question and this
is made permissive. If I accept Shri
Sathe's interpretation of Gandhiji's
attitude in 1946, then it must be com-
pulsory. Every industrialist has to be
made a trustee. Buf Mr. Sathe does
not want us to go to that length.

SHRI VASANT SATHE: 1 do.

DR. PRATAP CHANDRA CHUN-
DER: And certainly this Bill does not
contemplate that.

SHR] VASANT SATHE: Would you
promise that so that this Bill may be
withdrawn? While persuading the
hon. Member to withdraw the Bill, if
you were to give this promise that
Government will consider bringing such
a Bill in keeping with Gandhiji's
wishes. . ..

MR. CHAIRMAN: Mr. wathe, I
think Mr. Bhadoria will make up his
mind about withdrawing the Bill

DR. PRATAP CHANDRA CHUN-
DER: It is for the Member introducing
the Bill to ask for clarification. Even
then....

SHRI VASANT SATHE: 1t is the
property of the House.

MR. CHAIRMAN: I don’t think the
discussion can be carried on in this
manner. You asked for a clarification
and the Minister is giving it.

DR. PRATAP CHANDRA CHUN-
DER: Government is aware of its res-
ponsibility and it has already intro-
duced several measures in different
fields, ang are continuing the activities
in these flelds like the MRTP Act,
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giving more share to the workers in
the management etc. So, it is not pos-
sible at the present moment to say

what shape the Bill might take.

ot wolw Tag watfeanr ($zman) -
aamafa Agma, gar ang feaeEr
AT 7 AT 97T FAA FAT FT FTH FIA
g7 widt 7 & g 7 fagregra w1 74T
ARG I fAaIFF wAFT AW FATT
£ o 39 fadas § 1€ 9 2, AT
Y faogz a9 § 77 AT qFAT E W7
IAIWIFIgT frarsn avar & forenr
TAY AT F A9 § FIT AW A
Fwrar § fF ag eacq i 105 fagrs
2| & A8 Fgar wrgar g f& andre
FT AV QAT 97 FT IT F F1 fAeaA
a1, IFIT Ig AN@gEF fa=r #31
TEvST T 37 faa17 1 qa5 7F 1916
| Tt favg favafaaera &7 wqraa
* auq fzar qr | 39 Fg a1 v 7
TIA-REITS FT FAET 74T F FIOA
9gT g1 &, 7 @7 gax wrfaw adl €.
afer @ 37 mwafg ¥ gt &1 5TFT
Fg fa=re or 7T F 1947, 1948
# qu gar, wafF gak IW A -
EIIF TTAET F o3A07 7R @

waT wgRa 7 g1 & ¥ 7z eeAsT
#1 fadas g fwa § Fgar FEar g
f& 5o fagas Fgrr gw gw & 0%
FART G2 744 HY7 fadt qur Fre@Ei
H @ FIA AT AALA( F1 TH AT
# faq dare #37 f6 T AF-FH 1RG04,
TAZART AT wEAE T A7 qIfFAR] 9T
za fa=re 1 @ree 9% & fao zarma
TR | TS 7 A ex ¥ 7 FH IR
375 4T T E
“(Addressing the Princes at Bena-
ras in 1916}—There is no salvation
for India unless you sirip yourselves
of the jewellery and hold it in trust

for your countrymen in India. If
the institution of kingship has a mo-
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ral basis, princes are not indepen-
dent proprietors but only trustees of
their subjects for revenues received
from them. It can, therefore, be
spent by them only as trust money.
That prince is acceqtable to me who
becomes a prince among his peo-
ple’s servants. The subjdcts are the
real masters. There is no half-way
house between total extinction of
the states, and the princes making
their people responsible for admin-
istration of their states and them-
selves becoming the trustees for the
people, taking an earned commission
for their labours.”

39 ¥ A9 § TTEFT9 qqrs 18 g-faefy,
M fEos ahzed 2| JTaF gz 9%
ZTIT AT, 9 qF FS AGL g1 AFAT
TH %% TG 97 F 19 qA77 § 7 ——Aqx
79 SAHIA AT ISrafa | 57 AF g7
AT AFAR HILTHAIAET AN F1I98
317 F7 A9 T2 @0 wv fzar @,
aa qF TS FT TZ ATAT L AT ATT
FgY ATar g )

g faarfeer ® AATAT ATSHGA 1A
FT ST A7 F TV AT E IqF AT HeqeT
% ot §aF T Y, IEE g qAg
UF qF AIT A qTE F7 ferAar  ——

“Thank you very much for your
letter of November 1, inviting me to
write freely to you on any subject
of public importance,

Today I write to you in counnec-
tion with a private Member's Bill
which is coming up before the Lok
Sabha this Friday. Kindly read the
enclosed article. Shri Gadre in-
forms me that you have meditated
deeply over the subject of Trustee-
ship. May I submit that Gandhiji’s
concept of trusteeship has been kept
in cold storage for too long?

Therefore, the minimum that the
Government must do is to appoint
a Select Committee to make this
Bill more comprehensive.
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it i Yay 2]
May I look forward to a word of
, assuranee from you?”

St 98 g9 ®XF fF g
M F wETT HaEAy & wiT waraT Ay @
AT+ 1 S9ar qrE} 71 FfaeeST §3I5 F
o 7 Tqez Farar g &, & G smom Fwar
g f& gwi foraar wely wgiem 91 #1944
HHT F SME 9T FTH FT @ E s
¥ FULT W WA &0 LaT T4 | 4g
T IT8 A9 gAid w17 faagw 3

MR. CHAIRMAN: There is no mo-
tion of reference to a Select Commit-
t$ee before the House,

SHRI P. RAJAGOPAL NAIDU: We
have given notice a motion,

'MR. CHAIRMAN: This was receiv-
ed only today and it does not have the
consent of the Members and permis-
sion has not been given to move it.

There is no motion for reference to
a Select Committee before the House.

=t woiw feg Wt - w11 7w
fam gt foafl G & # fasiere Tmidifog
A gufeqa fFm &, H o w7t 2 fF
IT 9T AZT AF F A0 A7 IE 7A1
FTfaam a1 7 5T IF F AL
YA 5&L: A1 AT IR g9 fwar
T, SRR wten & R oag gme
faari & WafgrTregdfva i gau g
A% fagas g 37 97 fa=Trv g, &
CREELRLPRE R IR R R fee (F N
MR, CHAIRMAN: The question is:

“That leave be granted to with-
draw the Bill to provide for the
establishment of Trust Corporations
and for matters connected there-
with.”

The motion was adopted.
SHRI ARJUN SINGH BHADORIA:
1 withdraw the Bill,
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16.14 hre. ,
JANATA TRUSTEESHIP BILL
by Dr. Ramji Singh

DR, RAMJI SINGH (Bhagalpur): I
beg to move:*

“That the Bill to provide for the
creation of Trust Corporations for
further development of enterprises
and for matters connected there-
with, be taken into consideration.”

wrafa wEizaT, wf gwre age
"rea foer =y S F A Aved ST &
e fmr g Ry H e @ # o &
fam & merifaas wer AT 3EwA Agt
FAT 91T g AfFA v F owASAT H
o fea R T E a1 F S AT A 3T
wer ST & eqw & g & fra
gawrifaas (ungandhian) Tzat o
fFazr gz sro aifgar & frar
Z1 3w AN (vaBUe) FZAT TE EW
FuR TEY AFT § | SEl 9% TI9 FEGr
S FT A & waT |40 A 7 gEdifw
& fa7a § 1 §@ 7271 3z § W 5 A9
@ar § | wA g fr AfaHTw w5
qratdrar & frarv g gt guT 1 gy
FIIINA H1 A FeA | F7 7 faar g —
“I have ng doubt that unless the
idea of Trusteeship is firmly roated
in one’s thought and behaviour, the
exploitation of man by man cannot
be ended and an egalitarian social
order established.”
qwar & fF saar aEf F o§Er 2
woIT # odwy #F @ agt 97
U HAY St ® wTWT S@av
fasr gt S qrr omd ! eifeg
WO NTTawRaA Y
Tzr gxar g 1 fem A o & wgr B

*Moved with the recommendation of the President,



